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 Shri  Nawal  Kishote  Sharma,  ShriB,  R.  Shukla,
 Shri  N.  Tombi  Singh,  Shri  GC,  M.  Stephen,

 Shri  K.  Veeriah,  Shri  R.  P  Yadav,
 and  I5  from  Rajya  Sabha  ;

 that  in  order  to  constitute  a  sitting  of
 the  Joint  Committee  the  quorum  shall  be
 one-third  of  the  total  number  of  members
 of  the  Joint  Committee  ;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  first  day  of
 the  next  session  ;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to  Parlia«
 mentary  Committees  shall  apply  with  such
 variations  and  modifications  as  the  Speaker
 may  make  ;  and

 that  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do  join
 the  said  Joint  Committee  and  communicate
 to  this  House  the  names  of  5  members
 to  be  appointed  by  Rajya  Sabha  to  the
 Jomt  Committee.”

 MR.  DEPUTY-SPEAKER  :  The  question
 is:

 “That  the  Bill  to  provide  for  the
 speedy  trial  of  certain  offences  in  certain
 areas  and  for  matters  connected  therewith,
 be  referred  toa  Joint  Committee  of  the
 Houses  consisting  of  45  members,  30  from
 this  House,  namely  :-—

 Shri  R.  D.  Bhandarc,  Shri  M,C.  Daga,
 Shri  Madhu  Dandavate,  Shri  Tulsidas  Dasappa,
 Shri  Biren  Dutta,  Shri  C,  D.  Gautam,  Shri
 Dinesh  Chander  Goswami,  Shrimat:  Subhadra
 Joshi,  Dr.  Kailas,  Shri  Purushottam  Kakodkar,
 Shri  Sat  Pal  Kapur,  Shri  L.  D.  Kotoki,
 Shrimati  पू  Lakshmikanthamma,  Shri
 Mukhtiar  Singh  Malik,  Shri  Prasannbhai
 Mehta,  Shri  G.  5.  Mishra,  Shri  ह अ  H.  Mohsin,
 Shri  Priya  Ranjan  Das  Munsi,  Shr  Balakrishna
 Venkanna  Naik,  Shri  Sarjoo  Pandey,  Shri
 K.  C.  Pant,  Shri  H.  M.  Patel,  Shri  M.  Satya-
 narayan  Rav,  Sori  Ebrahim  Sulaiman  Sait,
 Shri  Nawal  Kishore  Sharma,  Shri  B.  R.  Shukla,
 Shri  N.  Tombi  Singh,  Shri  C.  M.  Stephen,
 Shri  K.  Veeriah,  Shei  R.  P.  Yadav,  and  5
 from  Rajya  Sabha  ;

 that  in  order  to  constitute  a  sitting
 of  the  Joint  Committee  the  quorum  shall
 be  one-third  of  the  total  number  of
 members  of  the  Joint  Committee  ;

 that  the  Gomenittes  shall  make  a
 चल  t  thie  Hous  by  the  firit  dey  of
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 that  in  other  ह...  the  Rules  of
 Procedure  of  this  House  relating  to  Parliae
 mentary  Committee  shall  apply  with  such
 variations  and  modifications  as  the  Speaket
 may  make  ;  abd

 that  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do  join
 the  said  Joint  Committee  and  communicate
 to  this  House  the  names  of  5  members

 to  be  appointed  by  Rajya  Sabha  to  the
 Joint  Committee.”

 The  motion  was  adopied,

 35.08  brs,

 INGOME-TAX  (AMENDMENT)  BILL

 MR.  DEPUTY-SPEAKER  :  Then,  we
 take  up  further  discussion  of  the  Income-tax
 (Amendment)  Bill.  Shri  Bade  was  on  his  legs.

 शी  मार०  Fo  we  (went)  :  उपाध्यक्ष

 महोदय,  जब  इस  पर  डिस्कशन  हो  रहा  था  तब

 मैंने  कहा  था  कि  मैं  इस  बिल  को  अपोज  करता

 हूँ,  आन-प्रिन्सिपल  अपोज  नहीं  करता  हूं,  बल्कि

 इसमे  जो  मुद्दा  है,  वह  इस  बिल  से  पूरा  नहीं

 होता  है।  इसके  स्टेडमेंट  आफ  आव्जैक्ट्स'  एण्ड
 रीजन्ज  में  कहा  गया  है  कि  यह  बिल  क्यों

 लाया  गया  है,  उसमें  इनका  कहना  है--

 “In  the  recent  case  of  Indian  Alumi-
 nium  Co,  Ltd.  es.  Commissioner  of  Incomes
 tax  (1972)  84  I.  प्  R.  735,  the  Supreme
 Court  virtually  overruled  its  earlier  deci-
 sion  in  Travancore  Titanium  Product  Ltd.
 os,  Commissioner  of  Income-tax  (1966)
 60  I.  T.  R.  277,  and  held  that  wealth-tax
 paid  by  an  assesses  in  respect  of  business
 amets  is  deductible  asa  business  expense
 in  computing  the  assessee's  income  from
 business."

 उसे  एक्ट  में  जो  प्रावीजन  था  कि  जो  वैल्य

 टैक्स  लिया  जायगा,  वह  खर्चे  में  शामिल  नहीं

 होगा,  लेकिन  अंब  सुप्रीम  कोर्ट  में  रूलिंग दे
 दिया  है  जो  उस  उद्देश्य  के  खिलाफ  थां  और

 ऐसी  स्थिति में  सन्  962 &  पैसा  वापस  देता
 पढ़ता,  इसलिये  यहूं  आडितेन्स  लागू  किंसा

 नपी |  जेकित  भ  कहना  यह  है  कि  बांचू

 कम्ीक्षत  की  जो  रिपोर्ट  हमारे  सामने  हैं,  उससे

 फोन कहा है कि यह हो  "हैकि  ह  कामून  विसदुल  चौथा
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 होगा  जाहिए  ताकि  लोगों  के  विभाग  में  आ

 जाय लेकिन  अब  यहू  इतना  कम्प्तीकेटेड हो
 गया  है,  इतनी  अमेण्डमेंट्स  पर  अमेष्डमेंट्स

 हुई  हैं,  सर्कूलर पर  सर्कूलर  निकके हैं  कि  एक्ट
 तो  दिलाई  देता  नहीं,  बस  स्लिप्स ही  स्लिप्स

 दिल्लाई  देती  हैं।  कानून  क्या  है,  यह  बात
 साधारण  आदसी  को  मालूम  नहीं  पड़ती  इसलिये

 मैं  कहता  हुं  कि  आप  एक  काम्प्रीहैन्सिव  बिल

 लागें  ताकि  लोगों  को  मालूम  हो  सके  कि  कानून

 क्या है  है।

 मेरा  दूसरा  प्वाइस्ट  यह  है  कि  जैसा  वांचू
 कसिशन  ने  अपनी  रिपोर्ट  में  कहा  है  :

 At  present  the  maximum  rate  of  income-
 tax  together  with  the  surcharge  in  India  is
 97.75  per  cent  compared  to  78.5  pet  cent  in
 Canada,  75.4  per  cent  in  U.  K.,  70  per  cent
 in  Nigeria,  70  per  cent  in  Australia,  80  per
 cent  in  USA,  75  per  cent  in  France  and  50
 per  cent  in  Pakistan.

 तो  97.75  परसेन्ट  तक  टैबस  होने  की  वजह  से

 लोग  टैक्स  इवेड  करने  की  कोशिश  करते  हैं  ।

 चह्ाण  साहब  मे स्वयं  कहा है  कि  रुपए  की

 वैल्यू  44  पैसे  रह  गई  है  इसलिए  टेक्स  असेस्मेन्ट  की

 लोयस्ट  स्लैब  साढ़े  सात  हजार  होनी  चाहिए  लेकिन

 उस  पर  कोई  ध्यान  नहीं  दिया  गया,  पांच

 हजार  के  ऊपर  ही  लागू  किया  गया  है।  इन

 कारणीं  से  टैक्स  इवेड  करने  की  कोशिश  की

 जाती  है  -

 दूसरी  बात  यह  है  कि  बेल्थ  टैक्स  जो
 लगाते  हैं  वह  डिडक्टिकल  फ्राम  इतकम  होना

 आाहिए  सुप्रीम  कोर्ट की  रूलिंग  के  अनुसार |

 अनता  को  अगर  सो  रुपया  मिले  उसमें  से  करीब
 98  इपये  सरकार  को  दे  दे  तो  उसके  पास  क्या
 बचेगा ।  इस  वास्ते  मैं  चाहूंगा  कि  जाप  एक
 काम्प्रहेन्सित  बिल  लाकर  के  इस  कानून  को

 क़िप्लीफाई  करें
 t

 तीचरे  आपका  कहना  है  कि  एरियर्स ्

 जाते  हैं  ।  ब्रापका  कहुना  है  कि  बहुत  सा  टैक्स

 बहुंस  करना  बाकी  है  और  देश  में  एक  पैरेसल

 एकोसासी  |  हो  मई है ।  क्य  आप  इतना

 हैक्स  बेते हूँ  और  आपका  ६ 16  इतना  काशी,

 केंटेड है  इसलिए  टैक्स  इवेजन  होता  है,  बोग
 बकीलों  के  पास  जाते  हैं  और  सुप्रीम  कोर्ट  की

 तरह  तरह  की  रूलिंग  होती है  1

 अभी  दिल्ली  में  तीत  इनकम  टैक्स  अफसरों

 के  खिलाफ  सचेज  हुई थीं  तो  किसी  के  यहां

 कुसु  मिला,  किसी  के  यहां  कुछ  नहीं  मिला  1
 वह  बोगस  सर्चेज  थी।  इससे  उन  अफसरों  का

 डिमाल[ईजेशन  हुआ  है।  झुछ  अफसर  बेईमांल

 हो  सकते  हैं  लेकिन  सारे  नहीं।  उनका  कहना

 है  कि  हम  सखती  करते  है  तो  हमारे  खिलाफ

 झूठी  रिपोर्ट  होती  हैं  और  सरकार  हमारी
 सर्चेज  लेती  है।  इसलिए  जिस  मशीनरी  से

 आपको  काम  लेता  है  उन  पर  विष्वास  रखकर

 आपको  काम  करना  चाहिए  और  ऐसी  बात

 नहीं  होनी  बाहिए  जिससे  उनका  डिसार्साई-

 जेशन  हो  ।

 वांचू  कमिशन  ने  कहा  है

 SHRI  N.  K.  P.  SALVE  (Betul):  This
 Bill  has  nothing  to  do  with  the  Wanchoo
 Commission,  it  has  a  very  limited  purpose,
 The  time  ia  very  short

 भी  आर०  ato  बड़े  :  आप  तो  अभी  नभे  इस

 लोक  सभा  मे  आये  हैं,  मैं  यहां  पर  बहुत  पहले  से

 रहा  हूं  |
 We  can  say  something  concerning  income-

 tax  and  the  procedure  laid  down.  There  is  the
 ruling  of  the  Supreme  Court  of  1972,  They
 have  overruled  the  previous  ruling.  Therefore,
 tam  saying  that  it  should  be  simpler.  But,
 on  the  contrary,  they  have  said  this.

 तो  इसकम  टैक्स  आफिसर्स  की  एक  एड-
 वाईजरी  बोर्ड  होना  भाहिए  जोकि  अपनों

 एडवान्स  रूलिंग  दे  सकें।  आफिस  में  ही  एक
 ब्रांच  होनी  चाहिए  !  इसमें  कहा  है  :

 We  have  carefully  considered  the
 pros  and  cons  and  we  feel  that  the  system
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 will  help  in  resolving  ambiguities  and
 doules  in  time...”

 Boards  should  be  appointed  and  that  is  what
 is  said  on  page  63  of  the  Wanchoo  Com-
 mittes's  report...

 MR.  DEPUTY-SPEAKER  :  I  think  the
 scope  of  the  Bill  is  very  limited...

 SHRI  R.  द  BADE:  There  are  s0  many
 ambiguities  in  the  income  tax  law...

 MR,  DEPUTY-SPEAKER  :
 about  ambiguities  would  be  a  much  bigger
 discussion.  Here  the  point  is  that  the  wealth
 tax  of  a  person  should  not  be  deducted  from
 the  taxable  income.

 SHRI  R.  ्,  BADE:  If  you  read  the
 Statement  of  Objects  and  Reasons,  they  have
 given  the  same  thing.  In  the  recent  ruling  of
 I972  the  Supreme  Court  has  overruled  the
 previous  rulings  and,  therefore,  this  ambiguity
 is  there.  Why  I  should  explain  is  because  the
 law  is  very  complicated  and  the  Wanchoo
 Committee  has  recommended  that  there  should
 be  a  Special  Tribunal  which  will  solve  the
 complicated  questions.  That  is  on  page  163.
 I  am  saying  the  same  thing  that  the  Income’
 Tax  law  328  so  complicated  and  there  are  s0
 many  amendments  that  an  ordinary  man
 cannot  understand  it.  So,  the  Supreme  Court
 has  overruled  the  previous  rulings  and  hence
 the  Ordinance.  The  whole  income  tax  law  is
 very  much  complicated.  I  oppose  this  because
 of  the  complexities  of  the  income  tax  law.
 Therefore,  I  oppose  this  wealth  tax,  A  man
 should  not  be  taxed  twice.  If  he  is  taxed  to
 wealth  tax;  then  he  should  not  be  subject  to
 income  tax.

 SHRI  N.  K.  P.  SALVE  (Betul)  :  I  rise
 to  support  this  Bill...

 MR.  DEPUTY-SPEAKER  :  We  are
 taking  up  some  other  business  at  330.  So,
 please  try  to  conchide  by  that  time.

 SHRI  N,  K.  P.  SALVE:  I  will  try,
 Sir,

 I  rise  to  support  this  Bill  for  grounds
 which  are  different  and  may  be  at  variance
 with  those  eoumerated  in  the  Statement  of
 Objects  and  Reayons  appended  ta  the  Bilt
 itself.  In  fact,  this  legislative  measure  which
 has  beat  sponsored  by  thik  Bill  stands  on  its
 own  intriasic  merits,  unrelated  to  the  case
 made  out  in  the  Statement  and  for  extrancous
 remvons.  I  world  aever  canvhis  sépport  for
 eis RH either a  either  far  soperremiun  of  tae  ligenecst

 Discussion  -

 rendered  in  the  case  of  Indian  Aluminium  by
 the  Supreme  Court,  I  would  submit  in  all
 humility  that  that  is  the  yudgment,  that  is  8
 tight  judgment.  I  do  not  for  a  moment  seek
 support  for  the  supersession  of  that  judgment
 nor  do  I  seek  support  for  this  Bill  merely  on
 the  consideration  of  administrative  convenience
 nor  do  I  seek  support  for  this  Bill  because  in
 the  absence  of  this  or  if  we  are  not  going  to

 pass  this  law,  it  is  likely  to  cause  some  loss  to
 the  Exchequer.  The  Bill  goes  to  create  a

 concept  about  taxable  income  so  far  as  the
 business  income  concerned  and  we  are  not

 going  to  pass  such  laws  creating  concepts,
 artificial  concepts  of  business  income.  Not  for
 any  of  these  considerations  do  I  support  this
 Bill,  I  support  this  Bill  for  some  thing  much
 deeper.  It  concerns  very  sound  principles  of
 fiscal  legislation  because,  as  a  result  of  this
 Bill,  we  are  able  to  remedy  a  defect,  we  are
 able  to  remedy  a  lacuna  in  the  law  of  income
 tax  if  the  income  tax  law  is  correlated  in
 juxtaposition  to  the  wealth  tax  law.  I  will
 explain  the  position  to  Mr.  Bade  and  he  will
 immediately  realise  how  inequitous  the  aggre-
 gate  burden  of  income  tax  and  the  wealth
 tax  is  likely  to  become  if  this  law  was  not
 amended  the  way  we  have  sought  to  amend.
 As  a  sesult  of  this  Bill  and  when  this  Bill
 becomes  law,  the  wealth  tax  paid  by  an
 asseasee  will  not  be  an  allowable  deduction,
 against  his  taxable  income  under  the  head
 ‘business’  or  under  the  head  ‘income  from
 other  sources’.  It  would  be  assured  that  the
 burden  of  wealth-tax  would  beceme  even  on
 all  the  assessees  with  reference  to  quantum  of
 the  net  wealth,  so  that  the  aggregate  payment
 of  income-tax  and  wealth  tax  does  not  become
 desparate  in  two  different  areas  who  have
 wealth  of  the  same  value,  of  the  same  income,
 but  one  has  the  business  income  and  the
 other  has  got  income  from  some  other  source
 other  than  business.  How  this  will  become
 inequitous  will  be  ilustrated  by  me  just  now.
 The  judgment  is  correct;  that  is  why  we  have
 come  with  this  law.  That  is  why  we  have
 come  with  the  amendment  of  the  law.  I  am
 supporting  the  rationable  of  the  law.  I  will
 explain  this.  Take  assessee  A.  Take  assessee
 B,  A  has  business  income.  He  has  3.30  lakhs.
 The  liability  of  A  is  Rs.  30,000  for  wealth
 tax.  Take  assessee  B.  He  has  rental  income
 पई  income  from  house  properties  etc.  The
 wealth-tax  Hability  is  Rs,  90,000,  In  case  of
 both  A  and  B,  taxable  income  would  be
 490  lakhs.  f  the  absence  of  this  law,  persons
 viene  tagoraes  are  from  business  have  to  pay
 a  whalth  tan  of  Rs,  99,000,  The  determination
 of  tithiness  inddzae.as  a  total  of  taxable  inconie
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 of  Rs,  3.90  lakhs  and  will  give  a  of
 Rs.  80,000,  This  calculstion  would
 Ra,  2,849,550  whereas  in  the  case  of  B,  it  will
 be  Rs,  2,78,875,  Therefore,  the  liability  in
 the  case  of  one  is  Rs,  29,325  more.  This  type
 of  discrimination  is  there,  as  my  hon.  friend
 will  see,

 SHRI  R.  ्  BADE:  The  second  para
 of  the  statement  says  that  the  Ordinance
 amended  the  Income-tax  Act,  1961,  retros
 pectively  from  April  ,  1962,  to  provide  that
 wealth-tax  payable  by  a  person  deriving
 facome  chargeable  under  the  head  ‘Profits
 and  gains  of  business  or  profeasion’  or  ‘income
 from  other  sources’  will  not  be  allowed  as  a
 deduction  in  commuting  taxable  income  under
 these  heads.

 SHRI  N.  K.  P.  SALVE:  That  is  exactly
 the  point.  That  is  what  is  sought  to  be  done
 in  this  Bill.  I  have  explained  how  inequitous
 the  discrimination  would  be  in  the  case  of
 ageasecs  who  are  both  similary  situated.  One
 has  assets  put  of  business  and  the  other  has
 otherethan  business  income,  In  view  of  the
 decision  of  the  Supreme  Court  in  the  Indian
 Aluminium  Company  Ltd.  this  is  what  is
 sought  to  be  remedied.  I  do  not  subscribe
 to  what  is  stated  in  the  statement  of  Objects
 and  Reasons  appended  to  the  Bill,  That
 is  a  very  highly  bureaucratic  approach  to

 the  matter.  They  take  only  the  one  part  ;
 they  do  not  see  me  the  main  part.  I  do  not
 fora  moment  submit  that  the  decision  of
 the  Supreme  Gourt  in  the  Indian  Aluminium
 Company  given  in  No.  8¢  ITR  is  not  the
 correct  judgment  ;  that  is  a  cotrect  judge-
 ment;  but  then,  the  Supreme  Oourt  is
 supposed  to  give  interpretation  on  the  law
 as  it  stands.  We  should  amend  thetaw.  The
 eatlier  decision  of  the  Supreme  Court  was

 not  correct  because  it  was  on  the  besis  of
 the  old  decision  in  the  House  of  Commons.
 It  did  not  hold  the  field  after  0  years  in
 England  and  it  was  referred  to  a  much
 larger  bench.  They  said  “Wealth  tax  payment
 is  allowable  deduction.”

 may  also  explain  why  io  the  earlier
 case  it  was  held  that  wealth  tax  was  not  an

 of @  property  and  on  qua  the  trader,  and,
 therefore,  would  not  be  an  allowable
 deduction.  That  wes  the  decision  in  the
 case  of  Travancore  Titeninn,  wh
 ed  in  I966  (60,  TTR  p.  235)

 bhequently  it  wat  held  that if
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 liahility  could  not  be  isolated  from  Jets  liability
 qua  the  owner  of  the  property.  For,  if  bonus
 is  paid,  docs  he  pay  bonus  as  the  employer
 or  doeshe  pay  it  as  a  trader?  if  he  pays
 rent  for  the  premises  in  which  he  is  carrying

 on  business,  and  rent  is  allowed as  busines
 expenditure,  does  he  pay  rent  as  a  trader  or
 asa  tenant?  Suppose  he  pays  rates  and
 taxes  to  the  municipality  or  the  local  author«
 ity,  does  he  pay  those  tates  as  qua  trader  or
 qua  owner  ?  A  view  has  been  taken  con-
 sistently  and  courts  have  been  giving  their
 interpretation—it  haa  to  be  a  dynamic  inter-
 pretation,  and  it  cannot  be  a  static  concept—
 that  a  trader's  liability  was  expanding  always,
 and,  therefore,  they  had  in  the  Aluminium
 case  that  wealth  tax  liability  was  a  legitimate
 allowable  liability.  ‘There  was  nothing  wrong
 with  that  decision.  But  in  the  absence  of  this
 law,  I  have  pointed  aut  to  you  how  equitous
 the  aggregate  liability  of  income-tax  and
 wealth  tax  would  have  become.  The  State-
 ment  of  Objects  and  Reasons,  instead  of
 bringing  out  this  particular  point,  has  got
 itself  embroiled  in  the  two  decisions  etc.  of
 which  advantage  is  taken  by  Shri  R.  च्,  Bade
 who  has  criticised  it  without  coming  to  the
 merits.

 Now,  I  want  someonc  to  tell  us  what  is
 wrong  in  it;  if  the  aggregate  liability  of  income-
 tax  and  wealth  tax  in  respect  of  two  asscssces
 similarly  situated  ig  to  be  brought  on  a  par,
 then  this  law  is  particularly  ‘utterly  necessary
 Therefore,  I  commend  this  Bill,  but  finally
 one  word  more,  and  I  have  done,

 This  is  a  case  where  the  Supreme  Court
 has  given  decision  in  favour  of  the  assesses
 and  against  the  Department,  because  of  the
 faulty  drafting,  and,  therefore,  we  have  given
 promptly  in  this  House  to  amend  the  law.
 Sometimes  it  is  the  other  way  round,  and
 decisions  are  given  by  the  Supréme  Court
 or  observations  are  made  which  are  sgainst
 the  aspeasees  and  in  favour  of  the  Department.
 It  is  equally  necemary  in  those  cases  also
 where  the  intent  of  the  legislation  is  in  favour
 of  the  asgsessee,  but  due  to  faulty  drafting,
 the  Suprerae  Court  has  held  it  against  the
 srecnece  and  in  Favour  of  the  Department,  the
 Departetent  niust  net  delay  the  bringing
 forward  of  legislation,

 ‘With  these  words,  ]  support  the  Bill.

 MR.  DEPUTY.SPRAKER  ;  Now,  Shel
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 May  t  seek  one  clarification  from  Shri
 NUK.P,  Salve  ?

 MR,  DEPUTY-SPEAKER  :  He  oan  veck
 4  clarification  from  the  Minister  and  not  fren
 &  member,  When  he  speaks  he  can  have  his
 aay.

 SHRI  kK.  BALADHANDAYUTHAM
 (Golmbatore)  :  I  welcome  this  amendment
 for  the  simple  reason  that  it  will  add  to  the
 resources  of  the  Government,  though  not
 further  the  sdclo-economlc  objectives  about
 which  Shri  K.  R.  Ganesh  elaborated  the
 other  day,  because  it  does  nat  require  any
 atgument  now  that  the  achievement  of  the
 socio-economic  objective  through  the  method

 of  taxation  has  proved  a  failuse  in  the  last  two
 or  three  years.  We  are  celebrating  the  Silver
 jubilee  of  the  failure  of  the  policy  of  taxation
 with  sotio-economic  objectives...

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  This  refers  only  to  direct  taxes,

 SHRI  K.  BALADHANDAYUTHAM  :
 Even  in  the  field  of  direct  taxation  the  socio-
 economic  objective  is  not  being  achieved,  be-
 cause  the  reply  came  from  Shri  Piloo  Mody
 immediately  that  they  were  not  going  to  pay
 the  taxes...

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member  can  continue  his  speech  on  the  next
 day.

 5.28  hrs.

 MOTION  RE:  SEPARATE  OEBNTRAL
 SCHEMES  FOR  DEVELOPMENT  OF

 BACKWARD  AREAS

 MR.  DEPUTY-SPEAKER:  We  shall

 SHRI  P,  K.  DEO  (Kalahandi):  May  4
 submit  that  more  time  should  be  gives  ?.  .  .

 MR.  DEPUTY-SPEAKER:  Let  me

 finish  what  I  am  going to  say,  I  have  not
 even  finished  my  sentence,

 This  ts  4  subject  in  which  many  Members

 SRAVANA  a,  1004  (SAKA)  develepinent  of  backward  966
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 we  are  taking  up  another  matter.  Therefore,
 T  would  request  that  the  Members  who  speak
 will  kindly  be  es  brief  and  precise  and
 incisive  as  posible.

 Now,  Shri  Nathu  Ram  Ahirwar.

 SHRI  P.  K.  DEO:  May  I  subniit  that
 this  isa  very  important  subject?  We  talk
 of  socialism  and  all  that.  There  is  appalling
 regional  imbalance.  It  would  not  be  possible
 to  do  justice  to  the  subject  if  we  have  only
 two  hours.  So,  I  submit  that  more  tise
 should  be  given...

 MR,  DEPUTY-SPEAKER  :  Let  us  see,

 SHRI  P.  K  DEO:  ...  So,  I  submit  that
 at  your  discretion  you  many  extend  it  by  one
 hour.  I  think  that  is  the  sense  of  the  House

 also.

 SHRI  B.  K.  DASCHOWDHURY  (Cooch-
 Behar)  rose-

 MR.  DEPUTY-SPEAKER  :  Before  we
 begin,  more  time  is  wasted  on  this.

 SHRI  P.  K,  DEO:  We  should  have  at
 least  three  hours.

 SHRI  B.  K.  DASCHOWDHURY:  I
 have  submitted  one  amendment  to  the
 motion.

 MR,  DEPUTY-SPEAKER  :  We  will  see
 about  it,  We  have  not  come  to  that  stage.

 भो  मा  राम  अहिरवार  (टीकमगढ़)  :

 उपाध्यक्ष  महोदय,  मैं  निम्नलिखित  प्रस्ताव

 करता  हूं:

 के  इस  सभा  की  राय  है  कि  देश  के

 पिछड़े  क्षेत्रों  जैसे  पूर्वी  उत्तर  प्रदेश,  मध्य  प्रदेश

 में  छुल्देलसंड  और  बिहार  में  छोटा  नागपुर,
 के  लिए  पृथक  पृथक  केन्द्रीय  विकास  योजनायें

 जारम्भ  की  जाएं  ताकि  ये  क्षेत्र  अत्य  विकास-

 दील  क्षेत्रों  से  पीछे  न  रहें  ral

 उपाध्यक्ष  महोदय,  मैं  समझता  हूं  कि  मेरे

 इस  प्रस्ताव  को  अगर  मान  लिया  जाए  तो  ये

 जो  अविकस्तित  क्षेत्र हैं,  ये  वेश  के  विकसित

 क्षेत्रों के  अराबर  भा  सकेंगे  और  वहां  की  जनता

 सी  यह  महसूस  कर  सकेगी  कि  देश  का  जो

 विकात  हुआ  है,  उपमें  इमें सी  हिस्ता  मिला  है,

 उसके हुए.  मी  भागीदार  बने  हैं  \


